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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Legislative Council (Chairman and Deputy Chairman)
and Maharashtra Legislative Assembly (Speaker and Deputy Speaker) Salaries and Allowances,
thc Maharashtra Ministérs’ Salarics and Allowances, the Maharashtra Legislative Members’
Salaries and Allowances and the Leaders of Opposition in Maharashtra’ Legislature Salaries
and Allowances (Amendment) Act, 2010 (Mah. Act No. XXXII of 2010), is hereby published
under the authority of the Governor. -

By order and in thc name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to  Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXII OF 2010.

(First published, after having received the assént of the Governor, in
the "Maharashtra Government Gazette”, on the 21st December, £010).

An Act further to amend the Maharashtra Legislative Council {Chainman
and Deputy Chairman) and Maharashtra Legislative Assermbly (S'pc'akef
and Deputy Speaker) Salaries and Allowances Act, the Maharashtra Minjsters’
Salaries and Allowances Act, the Maharashtra Legislature Members’ Salaries
and Allowances Act and the Leaders of Oppd.sition in Maharashtra Legislature
Salarics and Allowances Act, 1978. _

WHEREAS it is expedient further to amend the Maharashtra

Legislative Council (Chairman and Deputy Chairman) and

WIT 3SR - § : ()



3 "RERT ST TAUH FETETOT ¥ s, Fadiem 22, 0%0/AmEaw 3o, W 27317

Maharashtra Legislative Assembly (Speaker and Deputy Speaker)
Salaries and Allowances Act, the Maharashtra Ministers’ Salaries
and Allowances Act, the Maharashtra Legislature Members’ Salaries
and Allowances Act and the Leaders of Opposition in Maharashtra
Legislature Salaries and Allowances Act, 1978, for the purposes
hereinafter appearing; it is hereby enacted in the Sixty-first Year
of the Republic of India as follows :—

CHAPTER I
PRELIMINARY
Short titte 1, (J) This Act may be called the Maharashira Legislative

comm:ig;: Legislative Assembly (Speaker and Deputy Speaker) Salaries and
Allowances, the Maharashtra Ministers' Salaries and Allowances,
the Maharashtra Legislature Members’ Salaries and Allowances
and the Leaders of Opposition in Maharashtra Legislature Salaries
and Allowances (Amendment) Act, 2010.

(2) It shall be deemed to have come mto force on the lst April
2010,

CHAPTER 1I

AMENDMENTS TO THE MAHARASHTRA LuaIstATIivE Counciv
- {CHAIRMAN AND DEPUTY CHAIRMAN) AND MAHARASHTRA
LLGISLAHVD ASSEMBLY (SPEAKER AND DEPUTY SPEAKER)
SALARIES AND ALLOWANCES ACT.

Amendment 2. In section 3 of the Maharashtra  Legislative Couneil
of "ggt‘g“lf (Chairman and Deputy Chairman) and Maharashtra Legislative
XLV of Assembly (Speaker and Deputy Speaker) Salaries and Allowances
1958. Act (hereinafter, in this Chapter, referred to as “the Chairman and
Deputy Chairman and Speaker and Deputy Speaker Salaries and
Allowances Act”™), for the letters and figures “Rs. 5,000” the letters

and figures “Rs. 10,000” shall be substituted.

24 oouncil (Chairman and Deputy Chairman) and Maharashtra’

Bom.
XLVII
of
19586,
Bom,
XLV
of
1956.
Bom.
XLIX
of
1958,

Msah,

VIO
of
1978,

Bom,
XLVII

1956.

Amendment 3. In section 4 of the (Jhmrman and Deputy Chaxrman and

"f o?eﬁt:;: Speaker and Deputy Speaker Salaries and Allowances Act, in sub-

XLVII of section (1), for the letters and figures “Ra. 2,500” the letters and
19561 figures “Rs. 10,000” shall be substituted.
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4. In section 7A of the Chairman and Deputy Chairman and
Speaker and Deputy Speaker Salaries and Allowances Act,—

() in sub-section (3), for the letters and figures
“Rs. 8,000” the letters and figures “Rs. 12,000” shall be
substituted;

(b) in sub-section (4), in clause (a), for the letters and figures
“Rs. 8,000” the letters and figures “Rs. 12,000” shall be
substituted.

5. Throughout section 8 of the Chairman and Deputy Chairman
and Speaker and Deputy Speaker Salaries and Allowances Act, for
the words “thirty thousand kilometers”, wherever they occur, the
words “fifty thousand kilometers” shall be substituted.

6. In section 10 of the Chairman and Deputy Chairman and
Speaker and Deputy Speaker Salaries and Allowances Act, for the
letters and figures “Rs. 4,600 the letters and figures “Rs. 9,200
shall be substituted.

7. After section 10 of the Chairman and Deputy Chairman
and Speaker and Deputy Speaker Salaries and Allowances Act,
the following section shall be inserted, namely:—

“10-1A. There shall be placed at the disposal of the Deputy
Chairman and the Deputy Speaker each, a sumptuary allowance
of three lakh rupees per annum.”

8. In section 10A of the Chairman and Deputy Chairman and
Speaker and Deputy Speaker Salaries and Allowances Act, for the
letters and figures “Rs. 200" the letters and figures
“Rs. 500" shall be substituted. '

9. In section 11 of the Chairman and Deputy Chairman and

Speaker and Deputy Speaker Salaries and Allowances Act, for the

- letters and figures “Rs. 2,500” the letters and figures“Rs. 10 ,000”
-shall be substituted.

CHAPTER I
AMENDMENTS TO THE MAHARASHTRA MINISTERS' SALARIES
AND ALLOWANCES ACT. .
10. In section 3 of the Maharashtra Ministers’ Salaries and
XLVIT Allowances Act (hereinafter, in this Chapter, referred to as “the
105 ‘;f Ministers’ Salaries and Allowances Act”),—
{a) for the letters and figures “Rs.
figures “Rs. 10,000” shall be substituted,
(b} for the letters and figures “Rs. 4,600” the letters and

figures “Rs. 9,200” shall be subshtuted
T SRS 3

5,000 the letters and

3

Armendment
of section
7A of Bom.
XLV of
1956,

Amendment
of section 8
of Bom.
XILVII of
1956.

Amendment
of section
10 of Borm.
XLV of
1956.

Insertion of
section 10-
1A in Bom. -
XLVH of
1956.
Sumptuary
allowance

to Deputy
Chairman
and Deputy
Speaker.
Amendment
of section
104 of

Bom. XLVII.
of 1956,

Amendment
of section
11 of

Bom. XLVII
of 1956.

Amendment
of section 3
of Bom.
RLVIIL of
1956.
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- Amendment 11, In section 4 of the Ministers’ Salaries and Allowances Act,
of Eﬁ“{;ﬁ; in sub-section (1) for the letters and figures “Rs. 2,500” the leuters

XLVII of and figures “Rs. 10,000” shall be substituted.
. 1956,

Amendment 12 In section 7 of the Ministers’ Salaries and Allowances Act,
of section 7 o cub- section (1), for the letters and figures “Rs. 2,500 the letters

of Bom.
XLVIH of and figures “Rs. 10,000” shall be substituted.
1956.
Amendment 13 TIn section 8A of the Ministers’ Salaries and Allowances
gl Section p ot for the letters and figures “Rs. 2007 the lettors and figures |
XLVII of “Rs. 500" shall be substituted.
1956.

Amendment 14,  In section 10A of the Ministers’ Salaries and Allowances
of section Act—

104 of .
Bom. {(a) in sub-section (3), for the letters and figures “Rs. 8,600”
XLVIII;SET the letters and figures “Rs. 12,000” shall be substituted,; _

(b) in sub-section (4), in clause (a), for the letters and figures
“Rs. 8,000” the letters and figures “Rs. 12,000” shall be
substituted.

Amendment 15, Throughout section 10B of the Ministers’ Salaries and
of ig‘gmor} Allowances Act, for the words “thirty thousand kilometers”, wherever
Bom. they occur, the words “fifty thousand kilometers” shall be

XLVI;; gf substituted.

CHAPTER 1V

TAMENDMENTS TO THE MAHARASHTRA LEGISLATURE MEMBERS SALARIES
AND ALLOWANCES ACT.
Afmendment 16. In section 3 of the Maharashtra Legislature Members’
tion 3
O Bom. Salaries and Allowances Act (hereinafter, in this Chapter, referred

. XLIX of to as “the Legislature Members’ Salaries and Allowances Act”),—

1956.
(a) in sub-section (1), for the letters and figures “Rs. 2,000” the
letters and ﬁgures “Rs. 8,000” shall be substituted;

(&) in sub-section (2), for the letters and figures “Rs. 1,500” the
letters and figures “Rs. 3,000” shall be substituted.

Amendment 17, In section 4 of the Legislature Members Salaries and

of qutg’;l; Allowance‘; Act, for the letters and figures “Rs. 500” the letters and

XLIX of figures “Rs. 1,000” shdll be substituted.
1956.

Bom.
XLIX
of
1956.
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18. In section 5 of the Legislature Members’ Salaries.and ﬁ“‘engm‘”’;
: ) . . of section
Allowances Act, for sub-section (IAJ, the following sub-section of Bom.

shall be substituted, namely:— ;%:I;i of
- 20,

“(1A) Notwithstanding anything contained in sub-section(Z), any
‘member may undertake or perform journey by air from any
airport to any cities or towns or from any cities or towns to any
airport, within the State, total thirty-two single journeys; and
journey from any airport within the State to any airport
situated out of the State within the territory of India, total
eight single journeys during the entire period of a year.

Explanafion.~—For the purposes of this sub-section, the term

’ ’ “any airport within the State” shall include such airport situated

h out of the State, which is nearest from his place of residence.”.
19. In section 6 of the Legislature Members' Salaries and Amendment

f section 6
Allowances Act,— . gf s]; sn:;on

XLIX of

() in sub-section (4), for the 1étters and figures “Rs. 25,0007 1086

the letters and figures “Rs. 46,000” shall be substituted;
(b) in sub-section (), for the letters and figures “Rs. 7,5007
the letters and figures “Rs. 10,000” shall be substituted.

CHAPTER V
AMENDMENTS TO THE LEADERS OF OPPOSITION IN
MAHARASHTRA LEGISLATURE SALARIES AND ALLOWANCES AcT, 1978.

Mah. 20. In section 3 of the Leaders of Opposition in Maharashtra Amendment
ﬂ._\ Wﬂ" Legislaturg Salarigs and Allowances Act, 1978 (hereinafter, in this gi ;ﬁ;or{,gl
' 1978. Chapter, referred to as “the Leaders of Opposition in Maharashtra of 1978
: : Legislature Salaries and Allowances Act”), for the letters and
figures “Rs. 5,000” the letters and figures “Rs.10,000” shall be

substituted.

21. In section 3A of the Leaders of Opposition in Maharashtra Amendment
Legislature Salaries and Allowances Act, for the letters and figures gff ;;ﬁ;‘m{,ﬁf‘

“Rs. 200” the letters and figures “Rs. 500” shall be substituted. of 1978

22. In section 4 of the Leaders of Opposition in Maharashtra Amendment
Legislature Salaries and Allowances Act, in sub-section (1), for the zé ;i:ﬁo\r,ln;
letters and figures “Rs. 2,500” the letters and figures “Rs. 10,0007 of 1978.

shall be substituted.
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Insertion of 23 After section 4 of the Leuders of Opposition in Maharashtra

i 4A . i . . . .
Seckllm;dah, Legislature Salaries and Allowances Act, the following section

VII of ghall be inserted, namely:—

1978.
Sumptuary “4A, There shall be placed at the disposal of each Leader of
allowance 0 ie . kh
to Leaders pposition, a sumptuary allowance of three lakh rupees per
of  agnnum.”.
Opposition.

Amendment  24. Throughout section 7 of the Leaders of Opposition in
of se;t;;; a.h7. Maharashtra Legislature Salaries and Allowances Act, for the
vill of words “thirty thousand kilometers”, wherever they occur, the ) q

1978. words “fifty thousand kilometers” shall be substituted.

Amendment 25 In section 9 of the Leaders of Opposition in Maharashtra

of section 9 . .
of Mah. Legislature Salaries and Allowances Act,—

Vllg.?‘; (@) in sub-section (3), for the letters and figures “Rs. 8,000”
the letters and figures “Rs. 12,000” shall be substituted;

(b) in sub-section (4), in clause (a), for the letters and figures
“Rs. 8,000” the letters and figures “Rs.12,000” shall be substituted.

v 4

4‘[’;

ON BEHALF OF QOVERNMENT PRINTING, STATIONERY AND PUBLICATION. PRINTED AND PURLISHED BY SHRI PARSHURAM JAGANNATH
GOBAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY ANI) PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI
400 004. EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL.



